REPORT OF THE JOINT COMMITTEE
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE, BHOPAL

In the Matter of

‘Tribunal on its own motion Suo Moto based on: News Item
titled " sefe ¥ g aeme &1 urEr, diwET w9 ET A). W, - qeard
" appearing in Kelo Pravah dated 24.09.2024°

Original Application No0.234/2024 (CZ)

-

e 2 ) 6PS Map Camera [+

Raigarh, Chhattisgarh, India

VOhx+j3j, Industrial Area, Raigarh, Chhattisgarh
496001, India

Lat 21.880253° Long 83.399244°

23/11/24 02:45 PM GMT +05:30

Date of Site Inspection: 23""November, 2024
Location:District Raigarh, Chhattisgarh




INDEX

Particulars

Background

Constitution of Joint committee

Term of reference to the Joint committee

Inspection of the Joint Committee

About Mohan Jute mill

Process Flow Chart of Jute Processing

Observation of the Joint Committee on the ToR to the
Committee

Conclusion

Photographs of the Committee visit

Annexure-01 to 03




1. Background:

The Hon’ble NGT, Principal Bench, New Delhi took suo-motu cognizance of the present
case based on the newspaper clip titled"sefe % g qem® & 9T, @HiwT FE TFEI A}

arg. - gz’ appearing in Kelo Pravah dated 24.09.2024°and registered in the Hon’ble NGT
(CZ), Bhopal as O.A. No.234 of 2024.

In the above matter, Hon’ble NGT, Central Bench, Bhopal vide its Order dated
22.10.2024 constituted a Joint Committee comprising of (i) One Representative from the
Collectorate Raigarh Chhattisgarh (ii))One Representative of Chhattisgarh Environment
Conservation Board and directed the said Committee to submit factual and action taken reports
within Six weeks. On dated 20.12.2024 CECB has submitted that the matter of demarcation is
with the Revenue Officers and sought a 15 days time to submit the report.

2. Constitution of Joint Committee:
In compliance with the Order dated 22.10.2024 of Hon’ble NGT, Bhopal and based on
the nominations received from the organizations concerned, a Joint Committee has been

constituted, comprising the following members:

(1). Sh. Pravin Tiwari, Sub Divisional Magistrate, Raigarh.
(i1).Sh. Ankur Sahu, Regional Officer, CECB Raigarh.

The Committee constitution nomination letter are enclosed as Annexure-01.
3. Terms of reference (ToR) to the Joint Committee:

The Terms of Reference (ToR) to the Joint Committee referred therein the Order dated
22.10.2024 of Hon’ble NGT in the above matter inter-alia include the following:

Committee shall visit the Jute Mill Labour Colony and Pond Area, District Raigarh
ascertain the claim of article that alleged the pond area is being filled by the sand and soil with

the intention to encroachment the land and to damage the pond area.

4. Inspection of the Joint Committee:

Jute Mill, surrounding areas and said pond were inspected by the Joint Committee on
23.11.2024. Director of Jute Mill, Mr. Aditya Sharma was present at the time of inspection.

Panchnama is enclosed as Annexure - 02
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5. About Mohan Jute mill:

Mohan jute mill was one of the oldest jute Mill of the India, which is established in 1935
in raigarh. It was the only jute Mill of the state Chhattisgarh and undivided Madhya Pradesh. In
1980 Mohan jute Mill merged with Bharat woollen mill, Calcutta and renamed and registered as
raigarh jute mill and textile mills limited. Industry was spread in 38 acres. Production work in
Jute Mill has been stopped from 28.06.2010. Presently, the demolition and shifting of Jute Mill

machineries has been completed.

6. Process Flow Chart of Jute Processing :
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7. Observation of the Joint Committee on the ToR to the Committee:

The officials of Joint Committee inspected the Mohan Jute Mill and surrounding areas :-

. During inspection, the jute mill was found to be closed and the demolition and shifting of
Jute Mill machineries is going on. The colony house and storage shed were found damaged

few families are staying in the colony area.

. The said pond in the article was found in dry condition and about 08 to 10 feet in depth. As

per the information provided by the Jute Mill representative the pond was constructed for

storage of hot water generating from the beaming for wrap yarm in the process of jute

manufacturing.

. As per the investigation report of Sub Divisional Officer (Revenue) Raigarh dated
22.01.2025, in the revenue records, total 49 khasra, total area of 13.234 hectares of land was
registered in the name of Jute Mill Limited and 11 khasra, total area of 4.676 hectares of
land was found in the name of Mohan Jute Mill Limited. In the current records, no
government or private pond was found to be registered in the current map. A pit was found
on the total area of land of land owner Jute Mill Limited which is 1.317 hectares, the depth
of which is about 05 to 06 feet and the work of leveling and filling of soil has been found to
be done in part area (15.30 meter x 132 meter) area of 0.202 hectare land which is registered
in the name of Jute Mill Limited, Raigarh by the land owner Jute Mill Limited. Copy is

enclosed as per Annexure — 03

8. Conclusion:

As per the submission of Jute Mill and the demarcation report the committee is of the
view that the pond is not a public pond and no encroachment is done of government land.
Thus, the claim titled in the news papers is misleading without any facts. Therefore no further

action is needed in this matter.

In view of the above, the committee submits the report for further necessary order.

sk

Ankur Sahu PravinTiwari
Regional Officer, CECB, Sub Divisional Magistrate, Raigarh
Regional Office, Raigarh
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Photographs of the Committee visit
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Item No. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 234/2024(CZ)

News item titled as "S[efid & 918 draE &
Appearing in the Kelo Pravah Newspaper
Dated 24th September 2024. Suo Moto....

Vs.
State of Chhattisgarh & Ors. Respondent(s)

Date of Hearing: 22.10.2024

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant (s): None.
For Respondent(s): None.
ORDER

. The news item attached highlighted the encroachment of the water
body/pond situated in the Jute Mill, Labour Colony, Raigarh,
Chhattisgarh and it is alleged that the pond area is being filled by the
sand and soil with the intention to encroach the land and to damage the
pond area.

. It is further submitted that the Khasra Numbers noted in the Revenue
Courts and the pond which is actually situated and there are water at
present are being encroached by the respondents and after filling the soil,
it is being utilised for other purposes.

. A substantial issue of environment has been raised.

. We deem it just and proper to implead the following as a respondents : -

i. State of Chhattisgarh, through District Collector,
Raigarh, Chhattisgarh.

1

O.A. No. 234/2024(CZ) News item titled as “gefig & o mo® & uer, $w9E &9 983 oK
amé. — vear” Appearing in the Kelo Pravah Newspaper Dated
24th September 2024. Vs. State of Chhattisgarh & Ors.



ii. District Magistrate/ Collector, Raigarh, Chhattisgarh.

iii. Chief Executive Officer, Jute Mill, Raigarh,
Chhattisgarh.

iv. Member Secretary, Chhattisgarh Environment
Conservation Board, Chhattisgarh.

The Registry is directed to issue notice to the respondents returnable
within four weeks. Respondents are directed to submit their reply within
six weeks through E-filing portal, preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF.

We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
i. One representative from the Collector, Raigarh,
Chhattisgarh.
ii. One representative from the Chhattisgarh
Environment Conservation Board.
The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The CECB will be the nodal agency
for coordination and logistic support.
The report in the matter be filed by the Committee through email at

ngtczbbho-mp(@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 20th December, 2024.

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

22nd October, 2024
O.A. No. 234/2024(C2Z)
PN
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24tk September 2024, Vs. State of Chhattisgarh & Ors.
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DEED OF CONVEYANCE BETWEEN

RATGARH JUTE & TEXTILE MILLS LTD.
L] .

AND
RATGARH PROPERTIES PVT. LTD.

...... THE PURCHASER,

AND _
MOHAN JUTE MILLS LTD.

- THE CONFIRMING PARTY
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THIS INDENTURE OF CONVEYANCE made this 9!/’\'— ... day of

W two thousand BETWEEN : (1) RAIGARH JUTE &

TEXTILE MILLS LIMITED, an existing company within the

méaning of the companies Act. 1955 and having its registerend

office at No. 36, Chowringhee Road, Calcutta 700071
hereinafter referred to as the "Vendoxr" ( which expression
shall unless excluded by or repugnant to the subject of

context mean or include its successor Or Successors in

]

interest and assigns of THE FIRST PART, acting through its

Executive Director and.constltuted.attorney'Shrl P.M. Rakecha
duly‘authorlsed Lo execute this deed of first part (2}
RATGARH PROPERTIES PRIVATE LIMITED, a company incorporated

under the companies Act, 1956 and having its registered
office at No. 1, Kyd Street., Calcutta 700016, hereinafter
referred to as the "Purchaser" (which expression shall

unless excluded by or repugnant to the subject or context

'med% and include its SUCCESSOr Or sSucCCessors in interest

and assigns) of the SECOND PART, A N D (3) MOHAN JUTE
MILLS LIMITED, a company incorpcrated under the comparnies

B dathces? - ()(C}@g* -
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1. ePRuiesT &“IY @ Jeasld -TPAT ¢ 32.69 55s

@ 316000x 13.23x1.5= Rs. 6271020
2. ForT ;- ;
A G. Floor 2877.62' x 300 /- = 863286
B. 1st Floor (Less 5%) 820122
Total .- 1683408
Less 20% Rs. 1346726
3. Helorv Prarw : -
1284 "x 200/- = 256800
' Less 20% Rs. 295440
4. TR forarm : -
2817 'x 275 /- = 774675
Less 20% Rs. 619740
S. sifFes frarer ;-
256230 'x200/- = 512460
Less 20% Rs. 409968
6. QA -10 LT &5 : -
17641 'x 200/- = 3528200 3528200
A. Less 20% 2822560
B.=(Ax1.5) Rs. 4233840
Rs. 13086734
%
<1 .
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(2) LA

Act..1956 and having iés registered office at No. 1 Kyd
Street, calcutta 700016, hereinafter referred to as the
"confirming Party"™ ( which expression shall unless excluded
by or repugnant to the subjéct or context mean and include
its successor or sucéessors in interest and assings ) of
the THIRD ].?A-RT.- S

WHEREAS :

Ao By order déted 23rd Aril 1981 Passed in company
petition No. 1 of 1980 between Raigarh Jute Mills Ltd.
Raigarh and Bharat ‘Woollen Mills Ltd. Calcutta by the
Hon'ble High Court 6f Madhya Pradesh, at Jabalpur, permitted
amalgamation of ‘the two companies with the consequence
that the amalgamated company was renamed and registered as
Raigarh Jute & Textile Mills Ltd Some of the 1mmovab1
properties, however contlned to be recorded in the old name

of Raigarh Jute Mills Ltd.

B. The vendor owns a manufacturing jute mill situated at

{Ralgarh in the state of Madhya Pradesh and the said Jute
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mill along with its staff and labour quarters, bungalows,

godowns and’ surplus land is set up on a plot of land
measuring approxlmately 38 acres. g

.
—~

Ci The said jute mill has its plant and machinery for the

"purpose of manufacturing jute materials which are embedded

-

Sy,

ah)

to earth.

D. The vendor was interested to sell the said jute mill
with its -plant and machineryland the land as mentioned
hereinabove along with thé buildings and structures standing
thereon (hereinafter for the sake of convenience collectively
referred to as. the “'said jute unit') together with all
permanent employess and workers of the vendor engaged in
or in relation to the said jute unit with effect from 13
September 1989 as a going concern free from all encumbrances

and all existing liabilities.

E. The confirming- party agreed to purchase the said jute
uh.g.t with the liabilities as mentioned above together with

tl;re @ccrued and future gratuity liability to be discharged
2N '.
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(4)

to. the taken over workers, junior and senior officers on
their retirement or otherwise on termination of their
services payablé under the Payment of Gratuity Act, 1972
for the entire period of service with the vendor and the.
confirming party as and when it becomes'payable at a
consi'deration of Rs. 85,00,000/- ( Rupees eighty five
lakhs only) . '

F. On ilm_September, 1989 an Agreement was entered into
by and between the vendor and the confirming party whereby
and whereunder the vendor agreed to sell and the confirming
party agreed to purchase the said jute unit along with
liabilities as mentioned above at a consideration of Rs.
85,00,000/- and on the terms and conditions contained in

the said Agreement.

G. Pursuant to and in terms of the said Agreement dated
11*" September, 1989 the confirming party paid to the vendor
a sum of Rs 25,00,000/- ( Rupees Twenty five lakhs only)

as and by way of part consideration money at the time of

“execution of the said Agreement.
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(5)
H. Pursuant to the said Agreement and in part performance
thereof, the vendor handed over possession of the said jute
unit to the'ddnfirming party on or about 137" September,
1989.

I. Before completion of sale of the said jute unit by the
vendor in favour pf the confirming party and on 25th
October, 1989 a suit was instituted in the Hon'ble High 3
Court at Calcutta betin suit No. 849 of 1989 (R.P. Jalan
& Another -Vs.- M.P. Jalan & others) ir which the vendor

was one of the defendants.

r

-.J. By an order dated 25th October, 1989 passed in the

said Suit No. 849 of 1989 (B.P. Jalan & Anr. -Vs.- M.P.
Jaian‘&'Ors. ) the défendants in the said suit including
the vendor were restrained from transferring of alienating
or encumbering or parting with possession of any of their
properties or assets except with the consent of the

petitjoners therein.

M&W'CJ\Q -

)
N o



e

v lpar ot

%
4

uﬁlﬁ (HXATA [TTTE ~ = e

1)@

g




N

(6)
K. Subsequent to the institution of the said suit No. 849
of 1989 it transpired to the vendor and it's board of
directors and the confirming party and it's board of directors
for the first time came to know that on 28th April, 1989
the Hon'ble High Court at Calcutta passed an order in a

suit instituted by punjab National Bank, inter alia, against
the vendor being suit No. 240 of 1987 (Punjab National Bank

- Vs.- Raigarh Jute & Textile Mills Limited and Others;,
inter alia, restraining the vendor from selling or disposing

of or encumbering or alienationg any of its assets.

"

L. 1In view of the said order dated 25 October, 1989 and
the order dated 28th Aprilz 1989 which the vendor came to
know Subsequent to 25th October, 1989, the vendor could not
take ény further step pursuant to the said Agreement dated
1lth September, 1989 for completion of sale of the said
jute unit by the vendor in favour of the confirming party
though the confirming party continued to remain in possession
of‘the said property together with all infrastructures

“Bhereof.






(8)
P. By an order dated 17th July, 1991 passed by the H
on'bie High court at calcutt a the plaint filed in suit No.
849 'of 1989 (B.P. Jalan & Anr .-Vs.-M.P. Jalan & ors:) Was
directed to be taken off the file which amounted to the
dismissal of the s&id suit and consequent vacating of the

interim orders passed therin.

Q;' Though an appeal was preferred by the plaintiff in the
said sdit from the said order dated 17th July, 1991 and
though prayer for ihterim order was made in the said
appea;, vyet no interim order was passed in the said

appeal .

R. By an order dated 10th March, 1994 passed by the
Hon'ble high court at calcutta the said suit No. 240 of
1887 (punjab National Bank -Vs.-Raigarh Jute & Textile
Mills Limited & Ors.) and the interlqcutory applications

made therein were disposed'of after punjab National Bank

. receiVed from the vendor in full and final settlement of

its claim in said suit.
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S. By a further order also dated 10th March, 1994 passed
by the Hon'ble High court at calcutta the contempt proceeding
initated by punjab National Bank and Rule issued therein

against the vendor were dropped and discharged.

. The said company petition being Company petition No.
135 of 1990 was finally disposed of by the Division Bench
of the Hon'ble High Court at Culcutta by an order 1l4th
October, 1999 which, inter alia, directed sale of shares by

the minority group to the majority group.
\

U. The petitioners in the said company petition being
C.P. No. 135 of 1990 have filed a civil appeal in the
Hon'ble Supreme Court of India from the said order dated
14" October, 1999

V. The petitioners in the said company petition as

appellants in their said civil appeal pending before the
- [}

Hon'ble Supreme Court of India have made an interim

application praying,

Nlathieds - leisen
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inter alia, an order of continuation of the interim order
"dated 16 March, 1990 passed in their said company petition.
W. The said interim application made by the petitioners
in the said company petition in their said civil appeal
came up for hearing before the Hon'ble Suprem Court of
India on 6% March, 2000 when the Hon'ble Supreme Court of
India was pleased not to pass any interim order at that
stage. On accouﬂt of the above orders by the Hon'ble High
Court in suit No. ‘849 of 1989 ( Mentioned in para "Jg©
above) Suit No 240 of 1987 (Mentioned in para "K" above)
and company petition No 135 of 1990 (Mentioned in para "M
above) restraining the'vendors from alienating the property
in guestion and also the confirming party from giving
effect to the agreement, the sale under the agreement dated
11-9-1989 could not be completed until March 2000 when the
Hon'ble Supreme Court did not pass any interim order in the
appeal against the order of the Hon'ble High Court finally
passed in company petition No. 135 of 1990

Qulathoeta - {Clj:"—”___
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X. In view of the aforesaid and as all existing liabilities

‘of the vendor as mentioned in the said Agreement dated 11"

September 1989 have already been paid off by the wvendor
there is no further impediment in the vendor's completing
the sale of the said jute unit in favour of the confirming
party, which was uptil 6" March 2000 not possible in view
of the various orders passed by the Hon'ble High Court at
Calcutta from time to time restraining the vendors as also
the purchaser from giving effect to the said Agreement
dateé 11*® September 1989.

Y. The confirming party has called upon the vendor to
complete the transfer of the said jute unit in terms of the

said Agreement dated 11" September, 1989

z. The Confirming party has agreed to purchase the said

juterunit on "as it is and where it is basis".

AA. The confirming party has also agreed to pay and bear

the municipal rates and taxes in respect of~the said jute

/]
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unit on and from 13%" September, 1989 when the possession of
the said jute unit was handed over by the vendor to the

confirming party.

BB. The confirming party has agreed that the confirming
party has no claim whatsoever as against the wvendor and
shall also not make any claim against the vendor in future

on any account whatsoever.

CC. The confirming party by a letter dated 24" April 2000
has expressed its desire to get conveyance and/or transfer
of a portion of the said jute unit in its favour for a

consideration of Rs. 50,00,000/- ( Rupees fifty Lacs only).

DD. The confirming party by its said letter has also
nominated the purchaser herein as its nominee and/or assignee
to get the conveyance and / or transfer of the balance

portion of the said jute unit (hereinafter for the sake of

convenience referred to as the "said property") in its

favour for a consideration of Rs. 35,00,000/- ( Rupees
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Thirtﬁ Five Lacs only) to be paid by the purchaser to the

vendor.
The purchaser by its letter also dated 24" April 2000
addressed to the vendor confirmed and accepted the nomination

EE.
and assignment so made by the confirming party by its ‘said
agreed to purchase and

letter dated 24" April 2000 and
take conveyance of the said property alongwith the structures
standing thereon at a consideration of Rs. 35,00,000/-
( Rupees Thirty Five Lacs only).
The vendor has agreed to complete the sale of the said

FF.

property at and for a consideration of Rs. 35,00,000/- in
favour of the purchaser and the confirming party has agreed
to confirm such sale of the said property by the vendor in

favour of the purchaser.

NOW THIS INDENTURE WITNESSETH that in the premises
aforesaid and in consideration of the sum of Rs. 35,00, 000/
- (Rupees Thrity Five Lacs only) duly paid on or before

dulapheeb? OE‘Z&:’
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that execution of these presents to the wvendor by the
purchaser (the receipt where of the vendor doth here by as

TR
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also by the memorandum of consideration hereunder written
admits and acknowledges) and on and from the payment of the
same quits, releases and discharges the purchaser as also
the said property hereby intended to be sold, transferred
and{or conveyed), the vendor above named doth hereby grant,
sell, transfer,. convey, assign and assure unto and in
favour of the Purchaser above named (and the confirming
party hereby confirms such grant, sale, transfer, conveyance,
assignment and assurance by the vendor in favour of the
purchaser) ALL THAT the said property shown and delineated
in RED borders in-the Map or plan annexed here to and more
fully described in the Schedule hereunder written and the
strdctures including portion of the factory premisesand
certain machinery: embedded at the said portion of the
factory premises standing thereon free from all encumbrances,
mortgages, charges, liens, claims, demands, liabilities,
aéquisition, requisition, alignments and trusts whatever,

but together with all pPermanent employees and workers of

' Balathoeha- OIC o
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the vendor engaged in or in relation to the said jute unit
with effect from 13*® September 1989 and the accrued and
future liability to be discharged to the taken over workers,
juﬁior and senior officers on their retirement or otherwise
on termination of their services payable under the Payment
of Gratuity Act, 1972 for the entire period of service with
the vendor and the confirming party as when it becomes

pavable.

OR W, WI the said property or any
part or portion there of now or are or here to fore were or
was situated, tenanted, butted, bounded, called, known,
' numbéred: described, and.distinguished.

TOGETHER WITH all si;ructures, walls, yards, compounds,
areas, ways, sewers, drains, water, water courses and all
manner of connéctions and the right of all paths and
passages leadind to the said property and the benefits and
advantages of all ancient or otherwise rights, easements

T
@n‘d_‘benefit_s appertaining to the said property and all

, = Qulaichotht: Mo



privileges and appurtenances whatsoever in the said property
Or any part there 6f belonging to or in any wise appertaining
there to or witﬁ the same and every part there of or known
aS part or parcel there of or shall holgd, use, occupy or

the reversion or reversions, remainder or remainders and
also the rents, issues and profits of the said.property and
all the estate, right, title, interest, demand, inheritance,
use, property, claim and demand whatsoever both at law and
in equity of the vendor unto and in any manner concerning
the said property and every part there of.

TOGETHER WITH all deeds, pattas, muniments,.writing,
ané evidences of title and other documents in any wise

may be in the Custody, power or POssession of the vendor or
any other person from whom the vendor can or may procure

the same without any action or suit at law or in equity.
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TO HAVE AND TO HOLD the said property situated on
the land fully described in the Schedule here under written
which are here to sold, granted, conveyed, transferred or
otherwise assured and confirmed or expressed or intended
so o be unto and to the use of the purchaser absolutely
and for ever without any manner of condition, use, trust
and'other things whatsoever to alter, divide, encumber or
make void the same and free from all encumberances,
mortgages, charges, lien, lis pendens, claims, demands,

liabilities, acquisitions, requisitions, alignments and trusts

.whatsoever.

AND THE VENDOR _ doth hereby covenant with the purchaser
abovenamed as follows that

: (9 Notwithstanding any act, deed, matter or thing
whatsoever by the vendor or any predecessor-in-title of
the Gendor made, done or executed or knowingly suffered to
the contrary, the vendor is now lawfully and absolutely
seized and possessed of or otherwise well and sufficiently

entitled to the sajclproperty'hereby'granted, sold, éonveyed,
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transferred.withput any manner of condition, use, trust or

other things whatsoever to alter, divide, encumber or make
good the -same.

2. Notwithstanding any such act, deed, matter or thing
whatsoever as aforesaid, the vendor has good right, full
péwer, absolute authority and indefeasible title to grant,
sell, convey and transfer the said broperty hereto granted,
sold, conveyed and transferred or expressed or intended so
to be unto and to the use of the purchaser in the manner

aforesaid and according to the true intent and manner of
these presents.

3. The purchaser shall and may from time to time and at
all times hereafter peacefully and quietly hold, possess
and enjoy the said property hereto granted, sold, conveyed

and transferred and also exclusively receive the issues,

rents and profits of the said property without any lawful

: . eviction, interruption, hindrance, claims or demands

]
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" whatsoever from or by the vendor or any other person or




(19)
persons having or lélwfully or equitably claiming any estate

Of interest or right in the said property.

4. The purchaser is free and clear and freely and cléarly
and absolutely acquitted, exonerated, released and discharged
by and at the costs and expenses of the vendor and well and
sufficiently indemnifiéd of from and against all manner of
claims, charges, mortgages and encumberances whatsoever
made, suffered, created done, executed or occasioned by
the vendor or any other person or persoens whomsoever lawfully
or equlitably Oor rightfully claiming any interest or estate

or tight as aforesaid.

5. The said property is not affected by any attachment
including attachment under any' certificate case or any
proceeding "started at the instance of the Income Tax
Authorities or the Estate Duty Authourities or other
Government Authorities under the public Demands Recovery
Act or'any other acts or laws whatsoever and that there is
nchggrtificate case or. proceeding pending against the

.
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vendor for realisation of the arrears of income tax or

‘other taxes or due under the Public Demands Recovery Act

-
-

and/ +or any other acts for the time being in force and that
the said property is not affected by any notice or scheme
for requisition or acquisiticn or alignment of any of the

Government authorities or any other public body or authority

whatsoever.

6. No declaration has béen.made or published for requisition
Oor acquisition of the said property or any part thereof
unde£ the Land Acquisition Act or any other Act for the
time being in force and that the same or any part thereof
is not affected.by'any'nbtice of acquisition or requisition
under the defence of India act or Rules framed thereunder

Oor any other Acts or enactments whatsoever.

7. And the vendor doth ‘hereby also covenant with the

purchaser that the vendor and all other persons having or

lawfully or equitably Claiming any estate, right, title or
-interest, trust, property, claim and demand whatsoever in
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r?;‘:"":\ ("h \

Phel i

s ELLQJ&A' , 7
A Il - Dgf_"&
& DY st

":-i" ‘?‘R; .I
= d:; _6‘;;_;
¢

Sl

——

2D
= 3

aitisgd

‘__-—___-"'",_.47"




|

_ (21) .
the said property hereby sold, conveyed, granted and
transferred or any part thereof from under or in trust for
vendor shall and will from time to time and at all times
hereafter at the requests and costs of the purchaser do and
eXecute or cause to be done and executed all such acts
deeds matters and things whatsoever for further better and
more perfectly assuring the same and every part thereof
unt_o and to the use of the purchaser in the manner aforesaid

as shall or may be reasonably required.

r

And the purchaser doth™ hereby covenant with the vendor
abovenamed as follows that :
X. The purchaser is purchasing the said Property on "as

it is and where it is basis".

II. The purchaser hereby agrees that the purchaser has no
claim whatsoever égainst the vendor and the purchaser
further agrees that in future it shall not make any claim

- against the vendor on any account whatsocerver.
~
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And the confifming party doth hereby coverant with
the Geqdor and the purchaser abovenamed as follows that :
T The confirming party has assigned a portion its right
under the said Agreement dated 11 september 1989 and has
nominated the purchaser to purchase the said property from

the vendor.

IX. The confirming party hereby confirms the sale and/or
transfer of the said property by the vendor in favour of

the purchaser. -

IIT. The confirming party shall pay and bear all the municipal
rates and taxes in respect of the said property as well as
the balance portion of the said Jute unit on and from 13%h
September 1989 of which the possessxon of the said Jute
unit 1n its entirety was handed over to the confirming
party by the vendor and the vendor shall have no liability
whatsoever on that account from 13°h september 1989 and the
confirming party hereby indemnifies and agrees to save the

1j' 4 ';\l \ :_. 11 : ; u 2 J’\A
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venddr harmless against any liability on that account.

IV. The conf-iz‘ming party has engaged and shall engage all
permanent employees of the vendor engaged in or in relation
to the said Jute unit with effect from 13th september 1989
and shall pay and bear the accrued and future gratuity
liability to be discharged to the taken over workers,
Junior and senior officers, on their retirement or otherwise
on termination of their services payable under the payment
of Gratuity Act, 1972 for the entire period services with

the vendor and the confirming party.

V. The confirming party hereby agrees that the confirming

party has no claim whatsoever against the vendor and the

confirming party further agrees that in future it shall not
nake any claim against the vendor on account whatsoever.

?hg Schedule above referred ro

S "’fﬁl that the piece or parcel of Land, admeasuring
{iff 2.69 Acre or 13.22 Hectare, more or less, TOGETHER

11 buildings and structures standing thereon, within
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the Municipal limits of Raigarh, in Gram: Banjipali, patwari
Halka No. 13, Revenue Insperctor's Division: Raigarh I,
Tehsil and District: Raigarh in the State of Madhyé Pradesh
and delineated on the map or plan annexed here to and
bordexed "RED" thefeon.and butted and bounded as follows :

ON THE NORTH : Partly by land of kirodimal Trust
and partly by land of Ghanshyam
' Baig.
ON THE EAST : By land of Bhagwan Dass Baig,
g
ON THE WEST - : Partly by land of Mohan jute Mills
Ltd. and partly by land of pramod
Baig.
f?ﬁQLTHE SOUTH : Partly by land of Ghanshyam Baig,
_:?5?$$ Pardeshhi Baig and partly of

Government Land.

Wdigorba - Afciga
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IN WITNESS WHEREOF the wvendor, the purchaser and the

confirming party have put. their respective hands and seals

the day month and year first above written.

SIGNED, SEALED AND DELIVERED BY

. e TE G TIYT e Vs | TD,
the Vendor abovenamed at Raigarh RFICARA JUTE

Qi

in the presence of : ——— T IRECTOR

1o e

2. ok
.%/.W‘,
c‘,tﬂ

SIGN'EID, SEALED AND DELIVERED BY F A MAUTL ERTES PUT: LTD.
the Purchaser abovenamed at Raigarh h
in the presence of : ]:{glpmm
W oo VT ,TDa
1 ¥ / _epH PROPT g 7VT. 1
Directo?
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SIGNED, SEALED AND DELIVERED BY For MO
the Confirming party abovenamed at Raigarh
in the presence of

1. Qwﬁufzzjzf”

Memo. of Consideration
1. One Cheque No. 419801, dt. 27.4.2000
drawn on Karnataka Bank Ltd., Park

)

N JUTE MILLS LTE.

g -

i,
Ma, ﬂgcfﬁl’mh’m

Street Branch, Calcutta. Rs. 10,00,000/-

2% One Cheque No. 419802, dt. 12.5.2000
drawn on Karnataka Bank Ltd., Park

Street Branch, Calcutta before the

. execution of these presents. Rs. 5,00,000/-
B. One Cheque No. 419804, dt. 16.6.2000

drawn on Karnataka Bank Ltd., Park

Whhaeh? P\Cﬁ
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Street Branch, Calcutta before the

execution of these presents.

Rs. 5,00,000/-

One Cheque No..419807, dt. 9.9.2000
d}awn on Karnataka Bank Ltd., Park

Street Branch, Calcutta before the

execution of thesevpresents.
One Bankers Cheque No. 427425,

Rs. 5,00,000/-

dt.3.10.2000 drawn on The Karnataka

Bank Ltd., Park Street Branch,

Calcutta at the time of execution

of these presents.

One Bankers Cheque No. 175323,
dt. 3.10.2000drawn on Citi Bank,
Chowringhee Branch, Calcutta at
the time of execution of these

presents.

TOTAL

Skakhoc bt
—x T s T

Rs. 5,00,000/-

Rs. 5,00,000/-
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(Rupees Thirty Five Lakhs onlv)

SIGNED, SEALED AND DELIVERED BY %«\,\,UUM -

the Vehdor abovenamed.

WITNESS : - . _ {) _
1\1’? """"_-/_-./ o .,,i'lf‘"'i“"" !
T D epped ™ Yo Lat<Niger I
M ohav- Duele na\\S \,—\—3\
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DATE THIS() }% DAY OF s5¢t.2000

DEED OF CONVEYANCE
BETWEEN

RATGARH JUTE & TEXTILE MILLS LTD.

AND

=t g MOHAN JUTE MILLS LTD.

-\u a—amﬁ = B
= T ----THE PURCHASEE.



kmqﬁlﬁ #: lrr-daqr F vt
| e e 50 Ho /o “.4‘ U’b.m

mRyge foar mar ) Py, @9 ' juw
[ v‘\:tﬂ
Gawy
RAJGABHJUTES- TEXTILE 8y y g Lo
O Rbéled),,
ME‘-JTJV-E‘D’PE'";’&JLR
D;?;j- [93- E@Z’T%
! @. rCaLgv“‘
T Gt

Treane

Ta—.’b-‘g W%ﬁ:‘m&r—?"ﬁﬁcﬁ-q:—
%- 224:2. oL ’}%?ﬂ‘mrﬁ*um \8% é]
é’ﬁdﬂw%:ﬂm :w_@.uw

w G IS
Fro=re




-

-

Q\t -Aam_"‘:"__ M__,—————M"'

This Indenture of Convevance made this«—~Ql‘5—-— day
<1248 Indenture of Convevance
of A . ___ Two Thousand BETWEEN RaTcarp JUTE &

TEXTLE MILLS LIMITED, an existing Company within the meahing \
of Companies Act, 1956 and having its registered office at
No.' 36, Chowringhee Road, Calutta 700071,hereinafter
referred to as the "Vendor* (which expression shail unless

'Z'IM:;TED, a Conq:;any incorporated under the Compétii.ies Act, 1956
and having_ its registered office at No.1, Kyd Street, Calutta
16, hereinafter referred to as the "purchaser" (which
bt k{/,e{préssion shall unless excluded by or repu;g'nant to the -
EF ,sribject Or context mean and include its Successor or

s cc?ssors in interest and assigns) of the OTHER PAR’I‘,HFroua‘—-
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(2)

petition No. 1 of 1980 between Raigarh Jute Mills Ltd.,
Raigarh and Bharat woollen Mills Ltd., Calcutta by the
Hon *ble. High éourt of Madhya pradesh, at jabalpur, permitted
amalgamation'of the twod companies with the conseguence
that the amalgmated company was renamed and registered as
Raigarh Jute & Textile Mills Ltd. Some of the immovable
properties, however,-continued to be.recorded in the old
name of Raigarh Jute Mills Ltd.

.B. The vendor owns a manufacturing jute Mill situated at

Raiéarh in the State of Madhya Pradesh and the said jute
Mill along with its staff and labour quarters, bungalows
.godowns and surplus land is set ugfqn,q plot of land

measuring approximately 38 acres.

c. The-.said jute Mill has its plant and.machlnery for the
purpose of manufacturing jute materials which are embedded?
to earth.

D. The vendor was interested to sell the said jute Mill

J_ Qv hzeAa - | (Cx s
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to the taken over workers, Junior andg Senior officers on
their retirement or otherwise on Ctermination of their

of Rs, 85,00, 000/- (Rupees eighty five lakhg_only}._
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"F. On 11" septembéer, 1989 an Agreement was entered in to

Nz ;
o Shi 5
-

A

* \}

\

‘

Y

h.g

L I

by and between the vendor and the purchaser whereby and
‘where under the vendor agreed to sell and the purchaser

agreed to purchase the said jute unit along with the
liabilities as mentioned above at a consideration of Rs.
85,00,000/- and on the terms and conditions contained in

the said Agreement.

.oy -
-

A Pursuant to and in terms of the said Ag_r_éemént dated
11*" september, 1989 the purchaser paid to the vendor a sum
of Rs. 25,00,000/- (Rupees Twenty five lakhs only) as and
by way of part consideration money- at the time of execution_
of the said Agreement. _ .
H. Pursuant t::; the said Agreement and in part performance
t:her:‘a of, the vendor handed over possession of the said

‘Jute unit to the Purchaset on or about 13*" september, 1989.

I. Before completion of sale of the said jute unit by the

-
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(5)

vendor in favour of the purchaser and on 25 th october,
1989 a suit w_asl' instituted in the Hon'ble High court at
Calutta being suit No. 849 of 1989 (B.P. Jalan & Another-
Vs.- M.P. Jalén~£. others) in which the wendor was one of

the defendants.
By an order dated 25th october, 1989 passed in the said -

suit No. 849 of 1989 (B.P.Jalan & Anr.-Vs.- M.P. Jalan &

J.
ors.) the def:er{délnts in the said suit including the wvendor

were* restrained from transferring or alienating or

encumbering or parting with possession of any of their
reperties or assets except with the consent of the petitioners

therein.
Subsequent to the institution of the said suit No. 849
of 1989 it transpired to the vendor and it's board of

K.
directors and the purchaser and it's board of directors for
the first time came to know that on 28 th April, 1989 the

Hon'ble High court at calcutta passed an order in .a suit
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(6)

instituted by Panjab National Bank, inter alia, against
the vendor being suit No. 240 of 1987 (Panjab National Bank
-Vs.- Raigarh jute & Textile Mills Limited and others) ,
.inter alia, restraining the vendor from selling or disposing
of or encumbering of. alienating any of its assets.

L. In view of the said order dated 25th october, 1989 and
the order dated 28th April, 1989 which the vendor came to
know subsequent to 25th october, 1989 the vendor could not
take any further’step pursuant to the said Agreement dated
llth septerber, 1989 for completion of sale of the said
jute unit by the vendor in favour of the purchaser though
the continued to remain possession of the said jute unit

together with all infrastructures thereof.

£ M. On 16" March, 1990 a proceeding, inter alia under

;.'- y Sections 397 and 398 of the Companies Act, 1956 was filed

; .
R
_ 3 3;} =:. l1n the Hon'ble High Court at Calcutta principally against
4 ¥ 5
il d-:'};,-' fthe vendor belng Company petition No. 135 of 1990 ( In Re:
¢ : $ s-;
B 7# Raigarh Jute & Textile Mills Limited) wherein the proposed

thy s




£
sale by the vendor of ‘the said jute unit to the purchaser

was, inter alia challenged.

N. In the said Company petition No. 135 of 1990 the
Hon'ble High Court at Calcutta on 16™ March, 1990 passed an
order restralnlng the vendor as well as the purchaser from
giving any effect of further effect to the said Agreement
for sale of the jute unit of the vendor in favour of the

purchaser in any manner whatsoever.

0. In a contempt proceeding initiated by Punjab National
Bank,ln ‘the Hon'ble High Court at Calcutta being Matter No.
617 of 1990 an oraer'was passed on 3™ May, 1990 restraining
o " the véndor from realising any further sum on account of

sale price of the said jute unit of the vendor.

P. By an order dated 17th July, 1991 passed by the Hon'ble
¢ = High Court at Calcutta the plaint filed in Suit No. 849 of
H“\ 1989 (B.P. Jalan & anr. -Vs. - M.P. Jalan & Ors.) was

@\ydirected t0 be taken off the file which amounted to the

Rulathoeta - \ [Cﬁ
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dismissal of the said suit and consequent vacating of the

interim orders passed therein.

Q. Though an appeal was preferred by the plaintiff in the
said suit from the said order dated 17* July,1991 and
though prayer for interim order was made in the said

appeal, yet no interim order was passed in the said appeal.

R. By an order dated 10th March, 1994 passed by the

-Hon'ble High Court at Calcutta the said suit filed by -

Punjab National Bank being Suit No. 240 of 1987 ( Punjab
National Bank -Vs.- Raigarh Jute & Textile Mills Limited &
Ors.) and the interlocutory applictions made therein were
disposed of after Punjab_National Bank received from the
vendor in full and final settlement of its claim in the

said suit.
B By a further order also dated 10" March, 1994 passed

by the Hon'ble High Court at Calcutta the contempt proceeding
initiated by punjab National Bank and the Rule issued

Nudiphscla - ( \ar*«f
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theréin against the vendor were dropped and discharged.

T. The Said Company petition being Company petition No
135 of 1990 was finally disposed of by the Division Bench
of the Hon'ble High Court at Calcutta by an order dated 14
October, 1999 Which, inter alia, directed sale of shares by
the minority group to rhe majority group.

U. The petitioners in the said company petition being
C.P. No.1l35 of 1990 have filed a civil appeal in the
Hon'ble Supreme Court of India from the said order dated
14" October, 1999.

V. The Petitioners in the said company petition as
appellants in their said civil appeal pending before the
Hon'ble Supreme Court of India have made an interim
application praying, inter alia an order of continuation
of the interim order dated 16" Marth, 1990 passed in their
said company petition.

Dowlaihrze s
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W. Said i'ntlerim application made by the petitioners in .
the s'-aid company petition in their said civil appeal came
up for hearing before the Hon'ble Supreme court of India on
6" March, 2000 when the Hon'ble Supréme Court of India was
pPleased not to pass any interim order at that stage.On
acé_ount of the above orders by the Hon'ble High Court in
company petition No. 849 of 1989 ( Mentioned in para "J"
above) Suit No 240 of 1987 (Mentioned in para "K" above)
and company petition No 135 of 1990 (Mentioned in para "M"
above) restraining the vendors from al ienating the property
in question and also the Purchasers from giving effect to
the agreement, the sale under the agreement dated 11-9-
1989 could not be completed until March 2000 when the
Hon'ble Supreme Court did not pass any interim order in the
appeal against the order of the Hon'ble High Cotrt finally
passgd in company petition No.135 of 1990

X. In view of the aforesaid and as all existing liabilities

":';. of the vendor as mentioned in the said Agreement dated 11°%°

Sudeshsela | {CZ _“
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September 1989-héve already been paid off by the vendor
there is no further inpediment in the vendor's completing
the sale of the said jute mill in favour of the purchaser,
which was uptil-S“‘March.2000 not possible in view of the
- various orders passed by the Hon'ble High Court at Calcutta
from time to fiﬁe- restraining the vendors as also the
purchaser from giving‘effect to the said Agreement dated
11" September 1989. '

e The purchaser has called upon the vendor to complete
the transfer of the said jute unit in terms of the said

agreement dated 11 September, 1989,

Z. The purchaser has agreed to purchase the said jute
unit on "as it is where }t is basis".

AA. The purchaser has also agreed to pay and bear the
municipal rates and taxes in respect of the said jute unit
on and from 13®** September, 1989 when the possession of the
said jute mill was handed over by the vendor to the purchaser.

'EE{E E ! e ézcygkiaungf
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BB. The purchaser has agreed that the purchaser has no
claim whatsoever as against the vendor and shall also not
make any claim against the vendor in future on any account

whatsoever.

CC. The purchaser by the letter dated 24" April, 2000 has
expressed its desire to get conveyance and/or transfer of
a portion of the said jute unit (hereinafter for the sake
of convenience referred to as the "said property'') in its
favour for a consideration of Rs. 50,00,000/- (Rupees
Fifty Lacs only) .

DD. The said property has been described in the draft deed
of conveyance annexed to the said letter and is also fully
described in the Schedule written hereinbelow and is butted
and bounded in RED ink in the map or plan annexed hereto.
EE. The purchaser by its said letter has also nominated
Raigarh Properties Private Limited having its registered
offipe at.ls—A, Palace Court, 1, Kyd Street, Calcutta

700016 as its nominee and/or assignee to get the conveyvance




(13)
and/or tranfer of the balance portion of the said property
at a consideration of Rs. 35,00,000/- (Rupees Thirty Five
Lace only) to be paid by the said nominee and/or assignee

to the wvendor.

FF. The vendor is now'willing to complete the sale of the
said'jute unit in terms of the agreement for sale dated
11%" september, 1989 and in the manner as indicated in the
purchaser's said letter dated 24 April, 2000.

NOW THIS INDENTURE WITNESSETH that in the premises

aforesaid and in consideration of the sum of Rs. 50, 00,000/
- (Rupees Fifty Lacs only) duly paid on or before the
execytion of these presents to the vendor by the purchaser
(the receipt where of the wvendor doth hereby as also by
memorandum of consideration hereunder written admits and
acknowledges and on and from the payment of the same quits,
releases and discharges the purchaser as also the said
property hereby intended to be sold, transferred and/or

conveyed), the vendor abovenamed doth hereby grant, sell,

? [ |Cos e~
; Al aahse s % R



I

e EX I TR SRR

¢

(14)
tramfer, convey, assign and assure unto and in.favour of
the purchaser bovenamed all that the said property shown
end delineated in RED borders in the map and plan annexed
hereto and more fully described in the Schedule hereunder
written and the st;uctures including portions of the factory
premises standing thereon and the plant and machinery
embedded at the said factory premises free from all
encumbrances, mortgages, charges, liens, claims, demands,
liaeilities acquisition, requisition, alignments and trusts
whatsoever but together with all permanent employees and
workers of the vendor engaged in or in relation to the said
jute unit with effect from lB“‘september 1989 and the
accrued and future gratuity liability to be discharged to
the taken over workers, junior and senior officers on their
petirement or otherwise on: termination of their services
payable under the Payment of Gratuity Act, 1972 for the
entire period of service .wi th the vendor and the purchaser

as and when it becomes payable.

Sephatks.  oEp
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OR _HOWSOEVER OTHERWISE the said property or any part
or portion thereof now or are or heretofore were or was

situated, tenanted, butted, bounded, called, known, numbered,

‘described, and distinguished.

TOGETHER WITH all structures, walls, vards, compounds,
areas, ways, sewers, drains, water, water courses and all
manner of connections and the right of all paths and
passdges leading to the said property and the benefits and
advantages of all ancient or otherwise rights, easements
and benefir:s appertaining to the said property and all
privilegés and appurtehances whatsoever in the said pfoperty—
or any pai‘t thereof belonging to or in any wise -appertaining
thereto or with the same and every part thereof or known as
part or pax:cel thereof or shall hold, use, occupy or enjoy
or repute to belong or be appurtenant thereto and the
reversion or reversions, remainder or remainders and also
the rents, issues and profits of the said property and all

the estate, right, title, interest, demand, inheritance,

Q!!!!ﬁdwd : " l(%ﬁf
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-use, property, ¢laim and demand whatsoever both at law and

in equ1ty of the vendor unto and in any manner concerning
the sald property and every part thereof.

TOGETHER WITH all deeds, pattas, muniments,-writing,
and eviden&es of title and other documents in any wise.
exclusively relating to or concering the said property or
any part thereof and which now are or hereafter shall or
may be in the costody, power Or posession of the vendor or
any other person ffom whom the wvendor can or may procure

the same without any action or suit at law or in equity.

TO HAVE AND TO HOLD the said property situated on the
land fully described in the Schedule hereunder written

which are hereto sold, -granted, conveyed, transferred or
otherwise assured and confirmed or expressed or intended
so to be unto and to the use of the purchaser absolutely
and for'ever'w1thout any manner of condition, use trust and
other things: whatsoever to alter, divide, encumber or make

void the same and free from all encumberances, mortgages,

IYTOREI
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.chérges, lien, lis pendens, claims, demands, liabilities ,

acquisitions, alignments and trusts whatsoever.

AND THE VENDOR  doth hereby covenant with the purchaser
abovenamed as follows that :

1. Notwithst.ariding any act, deed, matter or thing
whatsoever by the vendor or any predecessor -in-title of
the vendor made, done or executed or knowingly suffered to
the contrary, the vendor is now lawfully and absolutely
seized and"po's'sessed of or otherwise well and sufficiently
entirled to the said property hereby granted, sold, conveyed,
transferred without any manner of condition, use trust or
other things whatsoever to alter, divide, encumber or make

good the same.

- D Notwithstanding any such act, deed matter or thing

whatsoever as aforesaid, the vendor has good right, full
power, absolute authority and indefeasible title to grant,
sell) convey ‘and transfer the said property hereto granted,
sold, conveyed and transferred or expressed or intended so

WP
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to be unto and to the use of the purchaser in the manner _
aforesaid and according to the true intent and manner of
these presents.

3. The purchaser shall and may from time to time and at
all time hereafter peacefully and quietly hold, possess
and enjoy the said property hereto granted, sold, conveyed
and transferred and also exclusively receive the issues,
rents and profits of the said property without any lawful
eviction, ‘interruption, hindrance, claims of demands
whatsoever from or by the vendor or any other person or
persbons having or lawfully or equitably claiming any estate

or interest or right in the said property.

4. The purchaser is free and clear and freely and clearly
and absolutely acquitted exonerated, released and discharged
by and at the costs and expenses of the vendor and well and
sufficiently indemnified of from and against all manner of

claims, charges, mortgages and encumberances whatsoever
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made, suffered, created, done, executed or occasioned by
the vendor or any other person or persons whomsoever lawfully
or equitably or rightfully claiming any Iinterest or estate

or right as aforesaid.

5. The said property is not affected by any attachment
including attachment under any certificate case or any

proceeding started 4t the instance of the Income Tax

- Authorities or the Estate Duty Authorities or other Government

Authorities under the public Demands Recovery Act or any
other acts or laws whatsoever and that there is no certificate
case or proceeding pending against the vendor for realisation
of the arrears of income tax or other taxes or dues under
the public Demands Recovery Act and / or any other acts for
the time being in force and that the said property is not
affected by any notice or scheme for requisition or
acquistion or alignment of any of the Government authorities
or any other public body or authority whatsoever.

6. No declaration has been made or published for requistion

W\ﬁ I AT ; %Aﬂ——-’{
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or acquistion of the said property or any part there of
under the Land‘Achlstion.Act or any other Act for the time
being in force and that the same or any part there of is not
affected by any notice of acqguisition or requisition under
the Defence of India Act or Rules framed there under or any

others Acts or enactments whatsoever.

7. And the Vendor doth hereby also covenant with the
purchaser that the vendor and all other persons having okr
lawfully or equitably claiming any estate, right, title or
interest trust property claim and demand whatsoever in the
saidgproperty'hereby'sqid, conveyed, granted and transferred
-~ or any part there of from under or in trust for wvendor
shalf and will from time to time and at all times here
after at the requests and costs of the purchaser do and
execute or bause to be done and executed all such acts.
deeds metters and things whatsoever for further better and
more perfectly assuring the same and every part there of
unto and to the use of the purchaser in the manner aforesaid

~».as shall or may be reasonably required.
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And the purchaser doth hereby covenant with the vendor
abovenamed as follows that
T The purchaser is purchasing the said property on "as

it is and where it is basis".

II. The purchaser shall pay and bear all the municipal
rateé and taxes in respect of the said property as well as
the balance portion of the said Jute unit on and from 13°%s
september, 1989 on which date the possession of the said

.Jjute unit in its entirety was handed over to the purchaser

by the vendor and vendor shall have no liability whatsoever
on that account from 13*" september, 1989 and the purchaser
hereby indemnifies and agrees to save the vendor harmless

against any liability on that account.

ITII. The purchaser has engaged and shall engage all permanent

employees and workers of the vendor engaged in or in

LA
,'.,
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relationh to the said juit unit with effect fronllB“‘september'
1989 and shall pay and bear the accrued and future gratuity
liability to be discharged to the taken over workers,
junior and senior officers'on their retirement or otherwise
on termination of their services pavable under the Payment
of Gratuity Act, 1972 for the entire pariod of service with
the vendor and the purchaser.

IV. The purchaser.hereby agrees that the purchaser has no
claim whatsoever against the wvendor and the purchaser.
further agrees that in future it shall not make any claim

against the vendor on any account whatsocever.

The schedule above referred to :
ALL THAT the piece or parcel of Land, admeasuring about
5.31 hcre or 2.15 Hectare, more or less, TOGETHER WITH all:
buildings and structures standing there on, with in the
Municipal limits of Raigarh, in Gram : Banjipali, Patwari
Halka No.1l3, Revenue Inspector's Division : Raigarh I,

Tehsil and District : Raigarh, in the State of Madhya

¢ amie - Kk
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s Pradesh and delineated on the map or plan annexed here to
and bordered " RED" there on and butted and bounded as
4 follows:
ON THE NORTH : By land of Kirodimal Trust.

ON THE EAST

e

By land of Raigarh properties pvt.

Ltd.,

ON THE WEST : Partly by Sarangarh Road and partly
by land of Raigarh properties pvt.
Led., -

ON THE SOUTH : By land of Raigarh properties pvt.
Ltad. ,

IN WITNESS WHEREOF the vendor and the purchaser have

put their respective hands and seals the day month and year
first above written.
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SIGNED, SEALED AND DELIVERED By
the Vendor abovenamed at Raigarh

in the presence of

1. Set—

,./I"
o

SIGNED, SEALED AND DELIVERED By
the Purchaser.abovenamed at Raigarh
in the presence of -

L. Weo———o
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Memo. of Consideration

i. One Cheque drawn on State Bank

6f Indore, Brabourne Road Branch,

Calcutta - 1, Rs. 2,50,000/-
2. One Cheque drawn on State Bank

of Indore, Brabourne Road Branch,

Calcutta - 1, Rs. 1,50,000/-

3. One Cheque No. 051955,dt. 11.9.1989
rawn on State Bank of Indore,
Brabourne Road Branch, Calcutta, Rs. 21,00,000/-

4. One Cheque No.189456,dt. 12.5.2000
drawn on State Bank of Travancore,

Main Branch, Calcutta, - 71,before

the execution of these presents, Rs. 5,00, 000/~
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One Cheque No.256051,dt. 14.7.2000
drawn on Union Bank of India,
Overseas Branch, Calcutta,-1,before
the execution of these presents, Rs. 5,00,000/-

One Cheque No.415210,dt. 26.7.2000

drawn on State Bank of Travancore,

Main Branch, Calcutta, - 71, before

the execution of these presents, Rs. 5,00,000/-

One Cheque No.415226,dt. 16.8.2000

drawn on State Bank of Travancore,

Main Branch, Calcutta, - 71, before
the execution of these presents, Rs. 5,00,000/-
One Cheque No.290554,dt. 30.8.2000

drawn on Union Bank of India,

Overseas Branch, Calcutta,- 1, before
the execution of these presents, Rs. 5,00,000/-
TOTAL : "Rs.50,00,000/-

Wolakchoeha - O
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( Rupees Fifty Lakha only )

SIGNED, SEALED AND DELIVERED By

the Vendor abovenamed.

WITNESS :

1. : ,.—--"'"’- . - C\‘Ft N
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